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I HE it enacted bv parliament as follows:- . .  ' . ' 

, . .  . 
! 
i . : j. short title.-!Ithis Act may b e  called the Essential 

Powers) Amendment Act, 1950. 

2. Omission of preamble, Act XXIV of 1946.-The prea 
. F~ .'.&pplies (Temporaq Pciivers) Act, 1946 (hereinafter ref 
: "' Act), shall be omitted. 

3. 'dmendmerit of section 1, Act XXIV bf 1996.-In section 1 qf $he s& 'Ac$ - 
. I  . . . 

, 

. "  (a) for sub-sec,tion (3, the' following . . sub-sec&i 
namely :-. . . 

. I .  

."(9) 1Itc extends to the whole of hdie except the S t d e  of Jarqmu 
and Reshmir; but shall ,come into force in a Part 3 State to which 
this Act extends only on such ilate' as the .Ce.ntral ,Government ma?, 
by notification in the Official Gazitte, appoint in this behalf, and 
different dates may be appointed i o ~ .  different Part R .States"; 

,. 

(b) in subaeotion (3), for the words and figure 
1951", the words .and figures " thirty-first , d 

. . 
' subatiEu't;ed. 

4.; ~mendm@l!i of section 2 ,  Act XXIV of 1946.-In sedtion 
Kit,- 

(a)'after item (9 of clau~e. (a)), the following i 
. namely :& 

"(ia) oattle fodder" ; ' 

. .. (b) after clause ,(c), the following clauso shall be inserted, namely:, 
- , !(GO) Yaattle fodder'' includes -oil-cakes m d  other ooncenbtes-;% 

6. Insertion of new section 2A in Act 
add Ac6, t h e  following sectiou shall be inserte 

"2A. Rule o j  co~zslruction respecting' enactment8 not &tending to 
F a ~ t  B States.--Any reference to the Indian' Penal Code (Act XLV of 1880),, 

. . .. . 
,. ;. ..: . ' : ' . .,..;:. . ,, . 

? _ ,  . ' .  : . 
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B e  Code 6f ~ridoia*l'~roce6ur., 1698 (Act V of l898), o* the Indian ~Gd'enca 
A&, 1872 (I of 18T2), &all, ih &lation to my Pdrt B State to which thb 
Aat applies be construed as s reference to the corresponding enactmen* 
in force in thab State. '' 

6, Amendment oi section 3, Act WIV of 1946E-Eor sub-seation (3) & 
motion 3 of the said Act, the foll09ing sub-section shall be substituted, 
namely : - I I 

"(9) An order made under &?lib-sect~on (1) may confer powers and im- 
pose duties upon the Central Gb$ernmcnt or the State Governmenti OP 

officers and authorities of the Central or State Government m d  may cqn- 
tetin directions to any SCfe 43ohrnrnent or to officers and authoribm 
thereof as to the exeroise of any such powers or the discharge of any such 
duties. " 

7. Substitution of new section for section 7, Act XXIV of 1946.-For seotim. 
7 of the said Act, the following section, shall be substituted, namely:- 

"7. Psna1ties.-(I), If any person oontravenes any order under seation. 
3 relating tb- cottton textilbs; He shall be punibhable with imprisoliment for 
a term which may extend to three years 'and shall also be l i a b l e  fim; 
and any progerty, in rasgeoti of which the order has been contraaened or 
kuoh para thereof as to the aourt may seem fit shall be forfeited tp hh8 
GovernmenQ. 8 

(B)$ If any person contravenes any order under section 3 r&ting fo 
fnodstuiTs ,- , a 

(a)  he shall be punishable with imprisonment for a germ whieh 
may extend' Co'thre'e ye&"ana sh& also be liPble to h e ,  llnfPJJs for 
reasons to be recorded the court is of opinion that a senten& of fine 
only will meet the ends of justice; and 

(b);any property in1respeot of which the order has, been contra- 
vened or such pa& thereof as to the court may seem fit &all be 
forfeited to the Gbvernment, unless for reasons to be recorded the 
court is of opinion that i t  is not necessary to direcb forfeiture in 
respect of the whole or. as the case may be, any part of the property: 

Provided that where the contravention is of an order presa&ing the 
maximum quantity of any foodgrain that may lawfully be passesse'd by any 
parson or class of persons, and the person oontr~vening the order iesfound 
to have been in possession of foodgrain exceeding twice the maximum 
qdantiig so prescribed, the court shall- 

' 

(a) sentence him to imprisonment for a term which w-y extend 
to seven years and to a fine not less than twenty times the value of 
the foodgrain found in his possession, and 

( b )  direct that the whola of such foodgrain in excess of the presmib- 

- ed maximum quantity shall be forfeited to the Government. 

Explanation.-A person in possession of foodgain w h i ~ h  does no# 
exneed by mcre than five maunds the maximum quantity soj~relioribed 
shall not be deemed +,be guilty of aE offence punish&le,under the 
pgviso to $hie :sub-section., 
(3) If any person contravenes any order under section a mIa&g b any 

emential bmmodity othkd- WXY ' t5xtilee and foodstuffs, b sball be , 
punishable $th hpr jsonma$ lcn a term which may extend to gears, .~ *.T n. -- L A L  L-AL X ..-Aa- .... -Ad.- -..- 3- 
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respect of which the court is satisfied that the order  ha^ been contravened 
may be forfeited to the Government. 

(4) If any person to whom a direction is given under sub-section (4) 
of section 3 fails to comply with the direction, he shall be punishable with 
imprisonment for a term which lrlay extend to three yeass, or with fine, 
or with both." 

8. Amendme~t 01 section 7A, Act XXIV of 1946.-In section 7A of the - 
plaid Act, the words, brackets and figure "sub-section (1) of" shall be omitted 

i and for the words "said sub-section", the words "said section" be ( substituted. 

9. Insertion of new sections 136 and 13B in Act XXIV of 1946.-After 
seotion 13 of the said Act, the following sections shall be inserted, namely:- 

"13A. Special provisions regarding bail.-Notwithstanding anything 
1 contained in the Code of Criminal Procedure, 1898 (Act V of 1898), no 

person accused or convicted of a contravention of any order under section 3 
relating to foodgrains which is punishable under the proviso to sub-seotio8 

t (2) of section 7 shall, if in custody, be released on bail or on his o m  bond 
I unless- 

(a) the prosecution has been given an opportunity to o p p e  the 
application for such release, and 

( b )  where the prosecution opposes the application, it appeare 
b the court that there are reasonable grounds for believing that he ira 
not guilty of such contravention. 

13B. Cases to be dispoeed of ezpeditiou8ly.-Whew any offenoe is not. 
being tried in a summary way under section 12 of this Act,- 

(a) with referenoe to sub-section (1) of section 256 of the Cbde of 
Criminal Procedure, 1898 (Act V of 1898), the next hearin of the case 
shall be fixed on the day following the one on which t%e charge is 
framed, unless the magistrate, for reasons to be recorded in writing, 
adjourns the case to any other day, but not later than four days, and 

( b )  the hearing of the case shdl  be continued from day to day 
unless the courb finds, the adjournment of the hearing beyond the follow- 
ing day to be necessary for reasons to be recorded.," 

10. Amendment of section 17, Act X X V  of 1946.-After sub-section (3)'of 
section 17 of the said Act, the following sub-section shall be inserted, namely:- 

" (4 )  If immediately before the day on which this Act comes into force 
in a Part B Skate, there is in force in that S h t e  any law which corresponds 
to this Act, such corresponding law shall on that day stand repealed in so 
far as i t  relates ta any of the essential commodities governed by this Act: 

Provided that any order made and in force immediately before that dav 
?XI the said State shall continue in force and be deemed to he an order 
made under this Act, and all appointments made, licences or p - ~  

anted, and directions issued, under any such order and in force immediate. $ .before that day shall lilrewiae continua in force and be d-d ta be 
made, granted or issued in pursuance of this Act." 
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